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Directorate ot Extension
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Government ot India

Krishi Vistar Bhavan
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ORDER (5-^ A-l^
y Of I t i l\U I u I p o i I I y 1 1 , I'K J /

The applicant in this OA has prayed for directions

lato the respondents to withdraw the circular for fillir

thie post Gt Director, Farm Iriformatiori Units (FIU, for

deputatiori j to make riecessary^ w-i ̂  \ W*. V /
o I I o f L> j u y

changes/amendments in the recruitment rules for the posi



\-/

• + ,, and on the guTcie"l ines as
of Directors on pmoritv ua=,s ana on

desired by the DOPT and to consider his representation
before initiating any proceedings for recruitment for
the post of Director FIU.

F acts T n brief are that the applicant was irntiai iy

appointed as Assistant Information Officer, Ministry or
information and Broadcasting wherefrom he moved to the
Ministry of Agriculture, Directorate of Extension as
Editor (English).He had proceeded to work on higher post
outside the cadre on deputation and joined back his

parent department, i .e. Directorate of Extension as
Editor (English). The applicant claims that there are o

technical units in the Directorate of Extension,viz.

Farm Information Unit, Extension Management Unit and

Extension Training Unit. In all the three units, there

were 3 posts in senior class one grade prior to the

implementation of 5th Pay Commission and these being:n)

Director (ii) Joint Director, and (iii) Editor/Deputy

Director/Exhibition Officer in FIU and i) Director ii)

Joint Director iii) Senior Extension Officer in

Extension Management Unit and Extension Training Unit.

-  Each unit is headed by a Director. He further claims

that the Extension Management Unit and Extension

Training Unit have a combined inter seniority oaurc

while the FIU has a separate cadre. The Editor/Deputy

Director, Exhibition Officer in FIU, prior to the

implementation of the 5th Pay Commission

recommendations, were eligible for promotion to the posl,

of Joint Director in the same unit and the Joint



n

DirGctor vV3S gIiqiIdIg "Top prornoti-ion to tKc; pOou wf"

Director FI'J and the promotion channels in the aforesaid

two other technical units were Geniwr Exucn^ton Of t ioci

to Joi fOt Director aind Joint Directoi" to tne post wf

Directcr on the basis of combined seniority. It is

further stated that the recruitmient rules for the post

of Director FIU was revised in the year 1396 and as per

the rules, the said post is to be filled throuQh

promotion of Joint Director with 4 years of regular

i i i Lnc? y>auc OT r\2>.ouuu uUuu icv iocu;

failing which by transfer on deputation and failing both

y  ui JcCu rcrv-,iUiuiHC5i iu. nv,^w"cvc3i , Lr ic ubf i ray v^wiiUii iocsi k-zn

merged the two pre-revised pay scales of Rs.3000-5000

(that of Joint Director) atnd Rs.3000—4500 (tihat of

0
Editor/Deputy Director/Exhibition Officer) in FIU and

tf rcio wf oGnioi^ Extension Officer in Extension Management

Unit and Extension Unit. It is also stated that after

the merger of the said two pay scales by the 5th Pay

Commission, the Department of Personnel and Training

vide its office f'nemorandum dated 25.5.1 998 directed all

the Ministries/Departiments to amend and make

^f_/f i;5C3i_jUc!t fL,ici i fjhainges in the existing service

ru1es/recru1tment rules. The applicant contends that

L.hc f'f f f i i i3L,fy of Agriculture, in violation of the rules

and norms, decided to fill up the vacant post of

Director lying vacant since May 1998 through transfer on

deputation basis whereas the said post is 100% promotion

puc5L. ai lu lo to uG I I i led Up throuyh promotion and not by

transfer on deputation. If there is no eligible

candidate available for promotion in the f
acuci Cauic; oj
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FIU only then the said post can be filled up by transfer

on deputation basis. The applicant claims that when .ohe

Ministry had issued a circular to fill up the post of

Director FI'J, he protested and made a request for

withdrawal of the circular. But his representation has

not been considered. The decision of the respondents to

fill up the post of Director FIU by tranofei wu

deputation basis is stated to be against the rules.

Thus the applicant has sought the relief as stated in

par a"1 .

3 . Ths rGSponcJsnts ar© contGsti hq th© OA stau \ ny thau

the applicant his holding the post of Editor (English)

and is not working as Joint Director (Farm Information)
0
rior 13 hie hioldirtg the requisite m-idi i i i^duiou cinvj,c> iMv^c

the recruitment rules permit the respondenL.© to i i i i up

the post of Director by way of promotion failing which

by transfer on deputation, the respondents have

taken the action to fill up the post in accordance wiuh

\^/ the recruitment rules. According to the respondents,

UliOfO aiC uWo Ol l l j J .i\»

Ms©na and Dr N.S. Ingsl© and thcs© two Joint DirGctors

havG also not cornpl0t©d th© rscjuisit© numbsr ot yGars ot

service to become eligible for consideration to the post

of Director. So, the department had moved the UPCC

as per rules and the UPSC, after discussions Viiitn the

eligible otficers, recommended Sh r i S.F.Da1 a1 for

appointment to the post and accordingly he

apjjutnucu wiuf i ct icuL j fum ^ o , a * \ a zj o ̂ I
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4. Ths cflss W3S on Bosrd tor ssvoral datss.

appeared for the applicant. We have heard Shri K.K,

Pate i j counsel appear iny for the respondents.

5. The main case of the applicant is that by virtue of

the merger of tne posts of Deputy Director and Editor

into one post of Joint Director, now there is only one

puS i. di id the applicant has become Joint Director

equivalent with the pay scale of Rs.10,000-15,200 and is

no'w entitled for the promotion on the post of Director

(Farm Information Unit) in the pay scale of

nd . I ii , 000-1 5 , 500 . Shri Patel appearing for the

respondents submitted that the applicant is still

holding the post of Editor English and had not been

^sted as Joint Director (Farm Information) and
according to the Recruitment Rules enforce on the dat

of occurrence of the vacancy, only Joint Director with

over 4 years of regular service is eligible for

promotion and as such the applicant is not eligible for

the post of Joint Director. This statement of the

respondents has not been rebutted by filing any

rejoinder to this counter. On the contrary, if we

peruse the OA itself, the applicant admits that he

joined the service as Editor 'English' though he had

been working on deputation on some higher post but he

has not been formally appointed as Joint Director even

after the merger of the pay scales, as alleged. The

applicant even in his OA also admits that though the

Ministry of Agriculture has issued an Office Memo

(Annexure-E) vide which all posts in ths pre-revised
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scale cf Rs.3000-4500 in the Directorate of Extension

stands equivalent to the post of Joint Director for all

purposes, but no such order has been "issued for the

posts which are under the control of Farm Information

Unit. That means that the applicant who was workiny

under the Farm Information Unit, his post has not been

upyraded to the post ot Joint Director and he has not

become eligible to be considered for the post of

Director by promiotion. we find that the respondents

aTter taking care of all the Recruitment Rules and

x- A ^
I  I I Iding tnat no candidate is available for promotion had

filled up the vacancy by appointing Shri Dalai ir

consultation with the UPSC^ we fsi.?id that there is nc

infirmity in the order appointing Shri Dalai and the

same does not call for any interference at this stage.

5. In view of the above OA has no merits and the same

IS d1sm i sssd• No costs»

(M. p. Singh)
M e m1 b e r (A) M e m b e r ( J )
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